IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEJCH

AT HYDERABAD

OA.579/96

Between

1. M. Rama Swamy
2. Ch. Sobhanadri
3. M. Reddappa
and

1. The Divnl. Rly. Mansger
SC Rly., Vijayaweda -

2. Sr. Diunl. Personnel Officer

' SC Rly., Vijayawada

3. Sr. Diﬂl--Comml. Supdt.
SC Rly., Vijayawada .

4. Genl, Manager
SC Rly., Rail Nilayam
Secunderabad

Counsel for the applicants

Counsel for the respondents

CORAM

HON, MR. R. RANGARATAN, MEMBER (ADMN,)

-

dto 29“8'

: Applicants

¢ Secunderabad

: K.S. Murthy
Advocate

¢ V., Bhimanna
SC for Railways
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1974, They had .worked in other Departments such as

R T R RS

0A.579/98

Judgement

oral order (per Hon., Mr. R. Réngarajan, Member (Admn)

|

dt,.29-8=¢

Heard Mr, K.S, Murthy for the applicants and Sri V.

Bhimanna for the respondents,

1, There are three applicants in this OA. It is stated

that they were engaged in Railways on daily-wages basis in

Engi- -

neering, Catering etc. and later they were engaged as Casual

labourers in Commercial Department. They were also
temporary status in the pay scale of m.196-232_in C
Branch, The first two applicants were grante&:temp
status by letter dated 20-8-85 with effect from 4-1
the third applicant was granted temporary status wi
from 4-12-1984 by letter dated 8-8-1986. /JAL) senio
was issued in the cOmmercial.Branch for these Casua
employed in that Départment. Aggrieved by their se
position shown in that seniority list, they approac]
Tribunal by filing OA.1109/92 which was diSposeé of

24-8-95. 1In pursuance of & direction given in that

granted
Dmme:éiél
brary
P-1984 and
th effect
ity list

L labourers
1iority-
ned this

on

OA, the

seniority ef all the applicants were revised by memp No.

B/P.407/1/Screening/Vol.II, dated 10-5-95 {Aﬁnexure
22 of the OA). 1In that the seniority of the applic
2 were revised whereas the seniority of the applica

was kept in the same position as it is stated that

A-9 page
ants 1 and
ht No,3

Lhe

seniority position was correctly reflected in the sgniority

list issued on 12-12-1986.

with the seniority shown by them by memo dated 10-5

The applicants were satfisfied

-1995 L

In the meanwhile é proposal was mooted by impugned letter

No.2-5-96 (A.12, page 25 of the OA), to absorb the

three

L 2.




applicants herein in the Operating Branch on regular

measure,

absorption in the Operating Branch,

3. This oA is filed praying for a direction to the

The applicants herein were not willing fo:

Respondents to regularise the applicants in the ComIereial
a

Department of Vijayawada Division of South Central

ilway

afterlduly implementing the benefits accrued under Memo No.

B/P.407/1/Screening/vVol.II dated18-5-1993 (Annexure+9, page

22 of the 0OA) issued by Respondent No.2 after decl

ring

the letter No.BsP.éO?/I/Bcreening/Vol.II dt,2-5-96 {®nnexure

12 page 25 of the 0a)

and not applicable to|the applicants.

as illegal, arbitrary, unconst¢itutional

4, After the OA was|filed it istated that the applicants

were absorbed in Commercial Department itself by office order

&, Comml./87/96 bearing No.B/P,407/1/Screening/Vol.II dated

21-8-96 (Annexure A,2

the challenge to the letter dated 2-5-96 has become

to ;he'Reply). In view of the¢ above

infructucus) as their request for absorption in Commercial

Department had been agreed and they were also absorbed in

Commercial Department | from 21-9-95, ' The applicants

now - submit

that their seniority has been revised in the Commer¢ial

Brénch in view of memo dated 10-5-19%5,

list dated $0-5-1995 some of their juniors who were

As per the

sbsorbed in Commercial Depdtment had been promoted
Higher Grade. Hence,

promotion to the higher grade on the basis of senio

given to them in terms of letter dated 10-5-95,

5. Thefbenefits thaL would accrue to them on the |
<

their Fevised senioril:y &};‘S"sl_\to be spelt out. It is

sible for this TribunLl to give a direction without

senin@ky
earlier

ols] the

they should als¢c be considered for

city

hasis of
not pos-

knowing

thejr full details if| any of their juniors had already been

. e

D

3.




promoted to the higher

indicate their names a
It is not necessary fo

éithout proper details

posts, theh"lhe applicants sh

S5uld

.« Hence, it is for the applicants to

nd ask for relief from the Department.

r the Tribunal to examine thosg issues

submit a detailed representation to the concerned respondent

authorities for the be

nefit they thought{had iedcrued

. €0 them

in vieﬁ of memo dated. 10-5-95 and request them to grant those
.benefits. If such a representation is received it 1E for the

respondents to take a suitable decision on the facts| of this

case expeditiously. Ofcourse, the applicantscan approach

e decision

)

this Tribunal if they are going to be aggrieved by

(ALY

to be taken of their representation., Hence, no further

order is necessary in regard to the prayer in this.

6, The OaA is disposed of with no orders in view o

stated abqve, No costs.

~Dated : August 29, 97

(R. Rangarajan)
Member (Admn, )

Dictated in Open
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what is
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Copy to:

1. The Divisional Ralluay ménagar,
South Central Railway,

2¢ Senior;Divisional Persohnel Officer,
- Sputh entral Railway, Vijayawada,

3. Senior Divisichal Commerxcial Supdt.,
_ South Central Railvay, Vijayawada,

4. General Manager, South Ceptral Railway,
Railnilayam, Secunderabad,

5. Ons copy to MroK:Se.Murthy, Advocate,CAT,Hyderabad.:

6. One copy to Mr.V.Bhimanna, Addl.CGSC,CAT,Hyderabad,

r

7. One duplicate copy.

8. Ons copy to D.R(R),CAT,Hyderabad,
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